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ORDER

Per: BHASKARA PANTULA MOHAN, HON’BLE ACTING PRESIDENT 4
1. The Present Application is being filed under Rule 11 of National
Company Law Tribunal Rules, 2016 and Regulation 44(2) and

47A of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016, by the Liquidator, to

seek an exclusion from 17.04.2021 to 17.06.2021 totalling 61 days
from Liquidation Process and to extend the period of Liquidation

for one year from 20.08.2021 to 19.08.2022.

2. On perusal of 1A/2775/2021, it appears that an order for
liquidation of the Corporate Debtor was passed on 10.01.2020 and
the Resolution Professional was appointed as Liquidator. The
Applicant has submitted that due to frequent Lock downs and
travel restrictions the office of the liquidator could not function at
100% capacity. The applicant further submitted that the
Government Authorities ie. Greater Noida Industrial
Development Authority and NSEZ obstructed the sale of the CD

as a going concern, in view of its location in the SEZ. The



application for seeking their co-operation is still pending before
this Bench. After obtaining the clarity on the issue Liquidator has
started the auction process since 25.05.2021 and no bid has been

received yet.

3. This Bench, after taking into consideration the facts and
circumstances of the present case, grants an exclusion from
17.04.2021 to 17.06.2021, i.e. 61 days and further extends the
period of the Liquidation process for 1 year, i.e. from 20.08.2021

to 19.08.2022.
4. Accordingly, 1A/2775/2021 stands allowed. A
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